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even before the Emergency she intro-
duced the Twenty-fourth Constitation
(Amendment) Bill which I supported;
we did not cast aspersions. So, ulti-
mately, in a democratic life, as we pro-
ceed further with more and more ex-
perience we find that certain amend-
ments become inevitable and that is
why from both sides of the House
various amendments are coming, So,
let us not say that the founding
fathers had prepared some Constitu-
tion, that was the last word on the
Constitution and no further amend-
ment js to be brought.

Ag far as the core of the Amend-
ment Bill is concerned, I did not refer
to any one individual. Some people
feel like picking up the cap that is
thrown out and putting it put it on
their head thinking that cap fils them
well. I neither referred to Mrs. Indira
Gandhi, nor to Pandit Jawaharlal
Nehru nor to Mr, Morarji Desai, nor
to any propective Prime Minijster of
India at all. I tried to institutionalise
thet problem and I wanted that in a
democratic polity, if the same indivi=
dual remains at the apex of power for
a longer time, it is likely that that in-
dividual may get fossilised in conti-
nuing power, there might be staleness
and if adequate opportunities are to
be made available to new and develop-
ing individuals, it is a better conven-
tion to see that for more than ten
years nobody continues as Prime
Minister, Not only in this country, put
in different parts of the world, public
opinion has brought the pressure on
the rulers. Even in a country like
America where g number of reactio-
nary policies are followed, the rulers
were forced to adopt a particular
question by the pressure of public
opinion,

Sir, I will only read the last para-
graph of the Statement of Objects

and Reasons of the Bill. It states:
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“Even in the United States, public
opinion forced the Congress to adopt an
amendment limiting the holding of pre-
sidential office by any one person to two
terms. The power enjoyed by the Presi-
dent under the American Constitution
and the Prime Minister and Chief Min-
ister under our own Constitution is 30
great that it tends to make the executive
all powerful and impervious to criti-
cism.”

Only to avoid this situation, with the best
of objective 1 have brought this Bill and
it will not be applicable only to Congress
(I). Nowhere I have said that it will be
applicable during those periods when Con-
gress (I) will be in power. No matter
whosoever s in power this particular pro-
vision of the Bill will be applicable. 1
hope rather than casting aspersions on the
intentions of the Bill at the very introduc-
tion gtage he could avail of the opportu-
nity later on. They could register opposi-
tion later on rather than violating the
usual convention that as far as possible the
Private Bill is not opposed at the intro-
duction stage even by those who oppose
the Bill. Therefore, I would request the
two hon. Members not to insist on oppos-
ing the introduction of this Bill,

MR. DEPUTY-SPEAKER: The question
b EH

“That leave be granted to introduce a
Bill further to amend the Constitution
of India.”

The motion was adopted.

PROF. MADHU DANDAVATE: 1
introduce the Bill.

CROP INSURANCE CORPORATION
BILL*
PROF. MADHU DANDAVATE

(Rajapur): T beg to move for leave to
introduce a Bill to provide for the estab-
lishment of the Crop Insurance Corpora=
tion for the purpose of undertaking the
business of crop insurance so as to protect
the interest of farmers from loss due to
unavoidable causes.
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MR. DEPUTY-SPEAKER: The question
is: -

“That leave be granted to introduce a
Bill to provide for the establishment of
the crop Insurance Corporation for the
purpose of undertaking the business of
crop insurance so as to protect the inte-
rest of farmers from loss due to un-
avoidable causes.”

The motion was adopied.

PROF. MADHU DANDAVATE: 1
introduce the Bill.

MONOPOLIES - AND RESTRICTIVE
TRADE PRACTICES (AMENDMENT)
BILL*

(Amendment of Section 2, efc.)

PROF. MADHU DANDAVATE (Raja-
pur): I beg to move for leave to introduce

a Bill further to amend the Monopolies

and Restrictive Trade Practices Act, 1969

MR. DEPUTY-SPEAKER: Th: ques-
tion is:

“That Jeave be granted to introduce a

Bill further to amend the Monopolies

and Restrictive Trade Practices Act,
1969."

The motion was adopted.

PROF. MADHU DANDAVATE: 1
introduce the Bill.

—

REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL*

(Inurtion of new section 10 B etc.)

PROF. MADHU DANDAVATE (Raja-
pur): I beg to move for leave to introduce
a Bill further to amend the Represcntation
of the People Act, 1951.

MR. DEPUTY-SPEAKER:
tion is:

The ques-

“That leave be granted to introduce
a Bill further ot amend ths Representa-
tion of the People Act, 1951.”
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The motion was adopted.

PROF. MADHU DANDAVATE: I in-
ttoduce the Bill.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article 102, etc.)

SHRIMATI PRAMILA DANDAVATE
(Bombay North-Central): 1 beg to move °
for leave to introduce a Bill further to
amend the Constitution of India.

MR. DEPUTY-SPEAKER: The question
is:

“That leave be granted to introduce a
Bill further to amend the Constitution
of India.”

The motion was adopted.

SHRIMATI PRAMILA DANDAVATE:
I introduce the Bill.

SOCIAL JUSTICE AND RESERVATION
OF POSTS IN SERVCES AND SEATS
IN EDUCATIONAL INSTITUTIONS
BILL*
st. Hfww AT HEger (TEIINY):
WOSEM BT & 1& eyl 3 3% &
gty fowe® =t 7 refee amist
& Peo amnfs= =1, fooe mfer=
TIT TTOIE TFeT A% &7 T7e+y
G 3 Todus &7 (LRIfvd wE
&1 FAHIT &1 I
MR. DEPUTY-SPEAKER: The ques-
tion is:
“That leave be granted to introduce a
Bill to provide for social justice, special
educational and employment opportuni-
ties to the citizens belonging to back-

ward classes within the framework of
the Constitution.”

The motion was adopted.
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